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 without the sanction in writing of the

Collector.
(2) No order shall be passed under sub-
section (1) without- )
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F 2-9-2018-VI1-See-0.—In exercise of the powers confermed by sub-section (2) of Section { of the Madhya
Pradesh Land Revenne code (Amendnent) Act, 2018 (No. 23 of 2018), the State Goveriment, hereby. appoints the
25th day of September, 2018 as the date on which the suid Act shali come ot force,
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By arder and in the name of the Governor of Madhya Pradesh,
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